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CENTRAL ADAWNISTRATIVE TRIBUNAL,KRINCII^AL BEJOl,
NEW DEIHI.' • '

Q.A.No^4365/8fi
New Delhi this i3th May,1994

CCHA^JI^ -

Hon'ble Mr. S.R.Adige, Mamber(A) •

1. Shrl BJ>.Tiragi 6/0 Shri H.S.Tyagi,

aged 60 years working as Assistant Director,
Ministry' of Finance, Govt. of India, Department

of Expenditure, Resident of Village Burari,
Delhi.

2. Shri A.K.Sachdev, aged 36 years, working

as Research Assistant, kinistr^' of Civil

Aviation, Sardar patel Bhawan, New Delhi

R/6 7/187, Ramesh Hagar, Hevf Delhi,

3. K.C.Chaurasia, aged 30 years, working as

Junior Hindi Translator, i£inistiy of Civil

Aviation, Sardar Patel Bhawan,Nevs Delhi,
E/o 15-375,Sarojini Nagar, NeTi Delhi-110023,

4. 'Autar Singh, aged 60 years, working as

Assistant, Ministry of Civil Aviation,

Bardar Patel Bhawan, R/o B-114,Sarojini Hagar,

Kew Delhi.

6. • Shri Sukhbir Singh, wo Iking as LDC,

Ministry of Civil Aviation, Sardar patel Bhawan,

Hew DelM, B/o 4QIL, Phase II, Katwaria Sarai, •
Hew Delhi.

6. .fimt.Bameshwari Devi, aged 28 years, working t

as LDC, Mlnistiy of Civil Aviation, Sardar Patel Bhaw

Hew Delhi,

7. Shri K.S.Dalai, aged 30 years, working as

UDC, national Airport Authority, Safdarjang Aizj>or, ]

. Hew Delhi,'



•>#

2 • -

3. Shri M. S. Teh Ian, aged 49 years, working as

Ass istant D irector (o.L.), National ,Arch ives

of India, Jafpath, New Delhi. ... /iPPLKaNTS

By Advocate Shri Aiahesh Sr ivastava

mo

1. .Union of India, Service to be effected through

Secretary, f/iinistry of Civil Aviation,

Sardar Fatel Bhawan, New Delhi.

2. Secretary , Ministry of,Finance,

Department of Expenditure, North Block,

New Delhi,

3. Director, National ./archives of India,

Jafpath, New Delhi - llOOOl.

4. Chairman, National Airports Authority,

Safdarjung Airport, New Delhi. RESPONDENTS

By Advocate Shri V. S. tU Krishna

•J U D G M £. N T •

In this application, Shri B, D. Tyagi and

seven others have inpugned the orders of recovery

of honorarium paid to them during the years 1981-82
\ \

and 1982-83.

2. The applicants, while wor king in the Hindi
Section of. the Tourism Civil Aviation Ministry

were paid honorarium for 1981-32 and 1982-83 for

translation work of the performance budget of that
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Ministry! They contend that this honrariura was paid

tQfJ.n accordance with rules^for work which was not a

part of their normal and routine duties; but was of

(Kseasionfil nature and inteiraitteiit character and they

were fully justified in receiving the saae^as they

had saerified their holidays to complete the

They contend that payment was made after it was
of

certified that the work was/oceasional nature and

special in character, involving heavy duties and

responsibilities! and after paying due regard t®

General principles enunciated in F.R.HJ They also

contend ,that in the satsctioning order it was

certified that no overtime allowance had^been paid for

the work, and the honorarium was being paid under

the presidential orders dated 21,4|^2 after getting

approval of the Secretary of the Ministryl Inspite

of thatj steps had been taken to effect the recovery

of tl^ said honorarium, wrtiieh they claim was illegal

and arbitraryI

The respondents contend that the recovery

is being made because translation work '̂ vetting of

drafts! typing in Hindi etc| are normal and routine

items of work for the Hindi Section Staffi^ It is averre

that overtime allowance was paid to the applicants for

such work, and apart from this work not being

occasional in nature or intermittent in character! or

being outside the sphere of normal duties and

responsibilities of the applicantf they cannot enjoy tt

benefits of both overtime allowance aQd honorarium

for the same workS The respondents justly and

fatrly acknowledge that they erred in certifying

that no overtime allowance had separately been

paid for this work, and in obtaining the ^partraental
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Secretary's approval to the disbursal of the

honorarium, but when the ®rr©r was detected, tiMs

matter was thoroughly ra-exainined,' and the decision

to recover the honorarium illegally paid was takea^
after giving full consideration t@ th© representation

against recoveries submitted by the applicants!

4l I have heard Shri Mahesh Srivastava for th©

applicant and Shri Krishna, learned counsel for th©

respondent^

5| As stated by the applicailtS in their

rjoinder, the question to be deteaaaif^d is whether

th© work of typingi editingf oomparing and

translating into Hindi of the perfosraance budget

by the Hindi Section Staff of the Ministry is

work outsid© their nonaal and routine sphere of

duties or InotJ There can be no doubt that this work

falls within th© normal, and regular sphere of

duties of the applicants! In fact, the duties

and responsibilities of the officials in the Hindi
j/YVciyc

Section ofearMinisttytare re^pai^etd just

this type of work vizf; translate docuaents in

English in t® Hindif besides editing! typing

and comparing such docusents*^ If this work viMch

was a part of theiie nonaal duties, was somewhat

heavy, and involved the applicants having to put

in duty outside office hoors, they have been paid

overtime allowance for the s«eia (Annejcure I to the

counter affidavit) and cannot legitimately claim

honorarium for the saaie Work^-tesasl Merely because

the i^jayment of honorarii^ was sanctioned through
I

a Presidential order after obtaining the approval

of the Departmental Secretary and it was erroneously

certified that the applicants had not been paid

overtime allowance for the same work, it does
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aean that the error once detected cannot be corrected!

In fact, no Govtl employe# has a right to retain any

sum of money w^iich is detected to have been wrongly

disbursed to him^ and Govtlj has every right to recover

the same from him in accordance with law after

observing the rules natural justice,^ In this casej* it is

noticed that full opportunity was given to the

applicants for representing against the recoveriesf

which were given careful consideraticsi befor^rejectionl

6^ In the resultf I see no reason to interfere

with the impugned order and this application is

dismissed! The interim orderf^assed on 29|7^8

and thereafter extended fro® time to time are vacated^

Before parting with this case, it may be observed that i

will be open to the respondents not to press for

recoveries in full or in part, having regard to the

relatively small sums involved and the length of time
\

that has elapsed since the disbursments were madej

No costs^l

, (swa^^i(4)
MEfaBSR(A)

/ug/


